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This appljcatidn hs been filed for review cf
the crder dated 12.7.1996 pessed in OA Nc.450/96.
The epplication has been filed om0 47 J02 . The
limitation for filing review application is 30
days. If the period teken in preparestion cof the
copy is excluded which in the present case ig 10
days then also the applicaticn is highly time

barred. No applﬁcation has been filed for
N\ A

ccndoning this lcnq ané in-crdinate delay. The

arplication is thusgl1ab]e tc be rejected as time
\

barred.

Further, |the a#p]icatjon has been filed cn
A

the arcund theﬁfAHo 'ble Supreme Court in case of
Union cf India Vs Mohd. Aslam, 2001 UPLBEC prg 620
has held that emplo&ees cf Unit run canteens are
civil servants. Thé explenation to sub ruvle 2 cf

Rule 1 ¢f Order 47 CPC reads es under:-
"The fact that the decision on a question of
lew cn which tpe judament cf the court is
bagsed have been reversed cr medified by s
fvksequent decisicen cf a Superior court | in
any cther cese, shzll not be a ground fcr
review of such JZdamen o
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Thus the review app]:c tion js‘barred by the
prov1=10ns ccntained in the aforesaid
gatnon. he i applicaticn ie
ac cr inaly rejecte y
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